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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

WEDNESDAY, THE ELEVENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PET]TION NO:4078 OF 2026

Between:

Puwala Raja Abhilash, S/o Raja Babu puwala, Age. 36 years, Occ. Student,Rl/o. flat [o. 2.0a, B-3, GKs pride Apartmenia; ya'p;i;'S*ird;dA:
Telangana-500087.

...PETITIONER
AND

'l . The State of rerangana, represented by its principar Secretary, Medical and
Heatth Famity werire obpa'rtmeni, 

-s"iieiiiiii e;iffi;, "i;iili;tilii6?i 
oss

2. Kaloji . Nararayana ,Rao University of Hearth Sciences, represented by itsRegistrar, Warangal

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus declaring the action of the respondents
particularly the 2nd respondent in not considering the petitioner for registration
for admission into PG-Medical course for the academic year 2o2s-26 under
Management Quota Category - Me-1, MO-2(NR|), Me-3(institutionat) for the
Next phase of counsering and subsequent phase of counsering as iilegar,
arbitrary, unconstitutional and consequenfly direct the respondents to consider
the petitioner request for registration for admission into pG-Medical course under
Management Quota category - Me-i, Mo-2(NRr), Me-3(institutionar) in Next
Phase of counsering and subsequent phases of counsering for the academic year
2025-26.



IA NO:'l OF 2026

Petitiol under Section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleased to

direct the 2nC respondent to consider the petitioner request for registration for

admission inr.o PG-Medical course under Management Quota Category-MQ-|,

MO-2(NRl), l/Q-3(institutional) in Next Phase of counselling and subsequent

phases of corrnseling for the academic year 2O25-26 pending disposal of the writ

petition.

Counsel for the Petitioner: SRI L'RAM SINGH

Counsel for thre Respondent No.1: SMT K.SWAPNA MADHURI,
AGP FOR MED]CAL HEALTH FW

Counsel for the Respondent No.2: SRI T.SHARATH' SC FOR KNRUHS

The Court macle the following: ORDER



IN THE I{IGI{ COUIIT FOR THE ST:\TE OF TEI.;\NGANA
AT TIYDERABAD

TTIE IION'BLE TIIE CTIIEF JUSTICE SRI APARESH KUI}I;\R STNGI{
ANT)

TTIE IION'BLE SRT JUSTICE G.I\,T.NtoI{tUDDIN

WRIT PETITION No. of 2026

D.{TED : 11.02.2026
Between:

Puvvala Raja Abhilash
... Petitioncr

AND

'I'he State of Telangana,
rep. b""" its Principal Secretary,
Nledical, llealth and Family lYelfarc Department,
Ily'derabad and another

.. Respondents
ORDER:

Mr. L. Ram Singh, learned counsel appears fbr

petitioner.

Mrs. K. Swapna Madhuri, learned A.ssistant Government

Pleader appears for respondent No.l.

Sri T. Sharath, learned Standing counser for Kaloji

Narayana Rao University of Hearth Sciences (the University)

appears for respondent No.2.

2. The petitioner has approached this Court directin_q

register his case fbr
respondent No.2 to allorv him to

adnrission into post Graduate Medical courses for the

academic year 2025-26 under Management Quota category, -
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VIQ l, MQ-2(NRI), MQ-3 (institutional), for the next phase of

coLtnsellillg and subsequent phases, aS he could not register

r,vithin the cut-off date i.e., 11.10.2025 as tnentioned in the

notif rcation dated 30.09.2025 issued by the respondent

Univr:rsity

3. According to the petitioner, the percentile scores for rveb

based counselling fbr allotrnent of vacant seats under this

quota have beeu reduced by the National Board of

Examinations and consequently, by the respondent University

yic{e nctice datecl 16.01 .2026. According to the said notice

also, ttre last date for rcgistration was 20.01 .2026- However,

the petitioner has not been able to satisfy as to why he could

not approach the Courl earlier'

4.AccordingtotlrelearnedcounselfortheUniversity,the

processofcounsellinglbradrrrissiontothestrayvacanciesis

almostatthefagertd.ltissubmittedtlratinsuch

circumstances, if the claims of the persons like the petitioner

ur. .nfe:ftained, the admission process would never come to a
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5. Upon hearing the leamed counsel for the parlies and oi1

colrsideration of the facts and circumstances noted above, we

do not finc{ any explanation on behalf of the petitioner to

approach this ccuft at such length of time fbr seeking

permission to participate in the web based counselling in

respect o1'the stray vacancies left. The admission process is at

the fag end. [f such plea is accepted, the admission process

I

'woutd never.come to a close. Similar view has been taken by

this courrt in the order dated 27.01.2026 in writ petition

No.2246 ol' 2.026. Therefore, we are not inclined to entertain

the present Writ Petition.

The instant writ Petition is accordingly disrnissed. There

shal! be no order as to costs.

N{iscellareous apprications, if any pending" shail stand

closed.

SD/-A.JA

//TRUE COPYII

OFFICER
One CC to SRt L.RAM SINGH, Advocate loPUCl2. One CC to SRI T.SHARATH, SC FOR KNRUHS

IYS'8,",",'& E ;. 53[ yrB? 
?f 

.
4. Two CD Copies

To,

1

3.

BSR
.Stq.

HEALTH FW, High Court for the State of



HIGH COURT

HCJ
GMMJ

DATED: 1110212026

O

ORDER

WP.No.4O,78 of 2026

DISMISSING THE WRIT PETITION,

WITHOUT COSTS
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